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Industrial Relations Machinery, the matter
was settled amicably and all wages due to the
workers were paid. Accordingly, on the basis
of information that has since become
available the reply given earlier may be
corrected to read as under:

"(a) & (b) There were complaints
regarding non-payment of wages but not of
illegal lock-out. As a result of intervention
by the Central Industrial Relations
Machinery all wages due to the workers
were paid."

SHRI KALYAN ROY (West Bengal) :
Sir, on a point of clarification. When he said
that there were no complaints or allegations, I
immediately by a letter dated March 22,
pointed out to him that this information was
not correct and asked who was misleading
him. This is not the only case. There are
many other misleading replies, vague replies,
wrong replies and sometimes no replies given
by the Labour Ministry officials. Now
because this is a serious matter and he has
given this reply *n the floor of the House,
what action has he taken against that
particular officer who gave this wrong
information ?

SHRI S. C. JAMIR : It should have , been
an interim reply at that time.

GALLING ATTENTION TO A
MATTER OF URGENT PUBLIC IM-
PORTANCE

STRIKE BY THE DOCK WORKERS OF THE
MADRAS PORT

~ SHRI KALYAN ROY (West Bengal): Sir,
I beg to call the attention of the Minister bf
Labour and Rehabilitation to the strike by the
dock workers of the Madras Port over the
manner of implementation of the Dock
Workers Wage Board's recommendations.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): Sir, the decision of the Central
Government, on the recommendatioas of the
Central Wage Board for Port and Dock
Workers was issued in the Government
Resolution dated March 28, 1970.

The Madras Port and Dock Workers
Progressive Union, Madras, issued a notice
of strike dated 26-3-1970 demanding, among
others, the implementation of the wage Board
recommendations from April 1, 1970, and
payment of, arrears on or
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before April 25, T970. The Madras Harbour
Workers Union also issued a strike notice on
April 29, 1970, demanding, among others, the
implementation of the Wage Board
recommendations on the basis of calculations
sent by that Union, payment of salary for the
month of April, 1970, on the basis of the new
scales and payment of arrears with effect from
1. 1. 1969 on the basis of their calculations by
the end of May, 1970. The registered and listed
workers of the Dock Labour Board as well as
the Departmental workers of the Food
Corporation of India working in Madras Port
went on strike with effect from the first shift of
April 30, 1970. The strike is still continuing
and the working of the Port has been affected.
Discussions held by the Regional Labour
Commissioner, Madras, with the Unions have
not so far been successful.

The main point of dispute appears to be
differences in the method of calculations made
by Dock Labour Board and Food Corporation
of India 011 the onr hand and as demanded by
the Unions on the other regarding the
implementation of the recommendations of the
Wage Board. I hope that the workers will call
off the strike and go back to work and this
create a proper climate for discussing and resol
ving such differences as may exist between the
various parties.

SHRI KALYAN ROY : Sir, the whole of
Tamil Nadu is in the grip of an extreme
industrial unrest, particularly in those areas
where the Union Labour Ministry has
jurisdiction. The Madras Port workers have
gone on strike since the 30th because of the
callous and indifferent attitude of the Union
Labour Ministry towards the Madras Port.
When on the 13th November 1964 this Dock
Workers Wage Board w*s constituted not a
single representative of the Port and Dock
Workers Federation belonging to the AITUC
was taken. Neither was any representative of
the D. M\ K. led Madras Port and Dock
Workers Progressive Union taken. Then Sir
they gave a strike notice in 1968. The then
Minister said that when th<: Wage Board
recommendations were published there would
be a discussion and nothing would be done
without consulting the trade unions there. But
when it was decided that the Wage Board
recommendations would be implemented from
March unfortunately they have not been im-
plemented there. The basic issue is how the
Wage Board recommendations should be fitted
in. The illustrations on the basin
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of which the Wage BPBoard recommenda-
tions have be n arrived at aie illustrations
from Bomba+ and Calcutia because no
Madras Port represertative was there n
the Wage Bo vd. As a result of ths grie-
vance there1 total paialysis at the Madias
Port. How ob.tunate 1s the attitude of the
Union M.nis ry?

MR. CHA RMAN :
clarificat:ons.

Please ask for

SHRI KAl YAN ROY : Yes. It its
pot a fact the all the unions wanted that
the Wage B ud cecommmendations fitting
in peisons in arious categomies should not
be done unila :rally as 1t1s being attem-~
pted by the 8t vedores Assoc.ation and that
there should + e consulration priot to im-
plementaticn etween the AITUC  and
the D. M K umons and the Stevedores
Association ?

SHRI D. § NJIVAYYA: BSir I have
made it very « eor that 1f the stiike is cal-
led off we car curtamly sit down and set-
tle this. There s no difficulry '

SHRI KAL 'AN ROY : I hope Mr.
Sanjivayya wiuld kind y fake a lenient
view and not 1 véry avtogant ard obsti-
nate view whic1 1s b=ng waken by the bos-
ses down thert

x s s

MR. CHAIl MAN: What is the clar -
fication you w mt?

SHRI KAL'"AN ROY : Could he
assure us as Jey 10 15 ‘heir pay days
that he will r stiuct that th- Stevedmes
Assoviation wli pay accord n¢ to the pre-
Wage Boud ormuin, and calt a me*t ng
of the Stevedo s and icade 2 of the strik-
1ng workers lefore urpi men atiom? If
it1s rot possib € for ha to go theve, let
the Chiet Lab. ur Commis auna go lnere
ard call the jartes together to lud out
what the o flio lty w.

SHRI D 8: NJIVAYYA:  8ir, these
recommendatio 5 are be ng implemerced
not mercly n (alotia wr d Baabay Ports,
but they a'e be ng i pleni.ted i Goclin,
Visakhapatnan and sv o1 1 do not know
why this troul le has amsen i Mad as
aovne Even 1if thete s diffuence of ujpn-
moen with rega d to the nterpetauen
calculation, tht can Le setled  ocruss the
teble. Where vas the pecd tor a strike?
Let them call o F the strik> and tomoirow
I can send a  semor Jfieer 10 distuss 1t
with them.
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SHRI PRANAB KUMAR MUKHER-
JEE (West Bengal} : May I know from
the Mumster whar effiits ace made by
the Regional Labour Commessione: to
settle disputes m consultation with the
Madias Harbour Workers Unwon and the
Madras Port and Dock  Workers Progres-
sive. Union? Secondly, may I know why
the Governmert s taking this aititude
that unless they call off the strike, Govern-
ment will not s1t with the workeis and settle
thus dispute? Why is the Government tak-
ing this obstinate attitude towards the

legit mate strike Taunched by the wor-
kers?

SHRI D. SANJIVAYYA:  Sir, the
Regional Labour  Commissionsr, Madras
contacted the trade union leaders He wan-
ted to discuss these problems with them,
But they themselves said that they are havy-
ing bi-pattite negotiat ons and we should
not interfere. Ther fure, he has withdsawn
from the scene  Now I am not taking any
stff  attitude. Why sheuld there be an
unnecessary str.he for a smal? thing? It
1s a question of tnterpretation; 1t 1s a ques-
tion of calculation. It can be discussed in
half an hour and settled

SHRI BHUPESH GUPTA (West
Beagal} @ I am vey much nterested to
hear the moral lectw o the hon’bl- Minister
has given But why sh u'd theie be g strike
on a matter which cou'd be settled 1n a haif
an-howr discussiun? May I put 1t in other
way? Why should the emplcyers and au-
tho .ties force the workers to go on strike
on a matier which could be settled through
half an-hour discus-.on? It is to the de-
trment of the workers. Y3 the Hon'ble
Minster aware that the stike to-day has
entered the 8th day ? All the Trade Unions
mcuding the DMK, are supporing the
wotkers and the stuhe actzon, The INTUC
only is not there But DMK. Umeon
DM.K. Party wh chis the rulmg party
they are all behind the sthike That itself
shows that the woikers” d-mand and the
srrihe action are both just and  theefore
th - Government should try to meer the de-
mand I+ healso aware that the Chaivman
ard the Port authoit es are not ready to
dicuss with the Uinon Organisation? The
hou'ble M nister said t could be settled
within  halfan-hour diseussion.  But at
the same tume my mformation which I got
th's mwrning @5 thar the Port  authorities
ar¢e not will 1g o s t.r discussion with the
wotkers. That be.ng the case I should like
to kmow singe it s the Confral subject,
since this gubject comes vithin the scope
of the Central Government, what step the
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[Shri Bhupesh Gupta] Minister is going to tike
in order to have the matter settkd. If it is so
simple as he has said, why should the workers'
representatives not be alloved 'o meet? 1 would
like to know from the M'.n'ster why he has not
gone himself direct y or sen< his D< puiy there
and get the ma'ter settled espee.ally when D. M.
K., etc. are in favour of settling it.

SHRI D. SANJIVAYYA: Mr. Mano-haran,
the Presid ut of D. M K. Union, has contacted me
on telephone from Madras and has promised >o
come here today Meanwhile, AITUG Secretaiy,
Mr. Iyengar is here. Both of them arelikely to see
me to-day. In add t;en <o that I am prepared 'o
send a Senior Officer to Mad as to settle the
matter. Let tbem withdraw the strike.

SHRI N. R. MUNISW/ MY (Tamil
Nad i) May i know whetuc it is not
a fact that t'iee t r : ergo operation is at
a stand still as a s-esult of ibis unfortunate

strike? Even on the 6th the Lab >ur
Minister and the Labour Commissioner,
many oi the one side ar.d i he

representatives of the workers on the other side
have conducted a d alogue. Unfortunately, it
nevei cud -J in success. It end ! in fiasco. I
would I ke <lie h>>n*ble M nlster to te lu# the
actual difference iu the amount in the ca'.cu'ai
on, according to the Government and 'h-
calculation as demar.ded by the workers. Will it
be possible to refer to the third pa'-«y, with the
suggestion now posed by the other Member, to
meet as early as possible and come to some
terms so that the revenue earning a! so is
restored and the unfortunate incident is avoided?

SHRI D. SANJIVAYYA: It is correct that

the hou. Labou*  Minister,  Madras

Government, intervened and he wanted

to settle  the matter but it d'd not end n
success.

With reg ird to the definite calculations,
I am not m a position to say. B il there
are various scales, variojs  categorti
the workers. Sometimes it differ* by Rs.
200, sometime:-, by B.s. 300 over a
of one year. It his to be. given effect to
from 1 -1-1969. W'th regard to the arr«
there are some d'J All these
cal-culai ICtion
of the workers, provided they withdraw he
stnkc aria create a climate.
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SHRI GODEY MURAHARI (Uttar Pradesh)

I am sirpri ed to hear the reply given by
the Minister. He says it is a very simple
question.  They can settle it and it requires
half an hour discussion I fail to understand why
the situation was allowed to deteriorate to an
extent where the workers had to go on strike for
¢ ght days. For eight d vys why was the Gov-
ernment sitting and doing nothing? I would
alf.o like” to know the total amount of loss
incuired due to the Strike, not only the loss
suffered by the Government, the dock
authorities bu': also by the private parties
whose goods hive been held up there and not
unloaded and some which have been unloaded
bat put in the docks. I would like to know the
total amouV: of loss thereby  and wliy d d the
Govern-ment neglect bringing about the settle-
ment for such a long time? AT a milter of fact,
the settlement should have come before the
strike starred.

SHRI D. SANJIVAYYA : It is not coiTect
that Government have kept quiet and have not
made a ly effort. I made it clear that the
Regional Labour Commissioner wanted to
start conciliation proceedings but the Union
themielyes said that he should not intervene
because they were carrying on bipirtite talks.
We thought that the bipartite talks would be
fruitful.

SHRI D. THENGARI (Uttar prade-.h): Sir, the
hon'ble Minister has said that the matter can be
settled within half an hour.

SHRI D. SANJIVAYYA: Half an hour does
not mean half an hour exactly. It means *in a
short time'.

SHRI D. THENGARI : My question

is that since this is not the first ius'ance of
misinterpretation by the authorities and since
this is likely *o recur if it is not checked in
tim."-', will the Government think il propr to
take to task ri'id pu nsh the authorities who are
found to bo misinterpreting wilfully? Will the
Government take s:ep: so that such things do
not ,ecur in future ?

SHRI D. SANJIVAYYA: I do not think
anybudy is trying to misin'«:rpret ally or idnigs
of the kind After all when a p'oblnni is
presented, interpvta-tion can be oi d IFore-i'
types. So, w- live * how best we 0 me to a sort
of conclusion or to an agreement on a particular
interpretation.
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SHRI GODE'" MURAHARI: Sir, | inicrvened to settle the matter and our
he has not answe ed aboul the loss, Union—our Party Union—was vory anxiows
toseitle the matter Only due to the delay
SHRI D. S NJIVAYYA: Loss, 1 | adopted by the  Government, the dispyte

cannol say.

oif 99 WA (3FnT g3m) ¢ e
aa a1 ¥ g oA F1 W) 9gm #
@ § rerftiFea faar @ oy ok
M dedar H fom & 7

WA A A ug & fw S and gy
W4 EqR ¥ WER F FAF AAMG[
faa forg v af ad faer <@ & ofic Ar
¥ g<i & 3% WO oRIR 4 T
T 95T, qg 1@ omigE fegar § 7

SHRI D SAN IVAYYA: There are
tweh ¢ ships wihn h have been berthed.
Nmne & ¢ wating « utsirde. That 15 the exact
posii vl Bul I ¢ auo say aboa. the luss,
Wrh vgwdto 1 L pre.ation, the
Gusvernmeat of I d & ssue the Order ac-
cepling Lhe recum me wdatioas i the Wage
Buard  where ey lave givea cer.am
dircciions 1o w a  maauer calculations
have tv be made [1 Bomoay, Jdacu.la,
Vistk vipatnam, € oo, au Lierpre.atior
i mvobed Ouly n Mad-as sume trouble
has 2"l a1id we woll lugk o k.

SHRI THILLAL VILLALAN (Tam:l
Nady @ In dwpe ¢ wloaas e hike ui
whun are com ng ander tue direct coatrol
of 5 - v Guuwibar v, La vur S.ate, Sir,
ow Goveiam 1 . adop utg a pulicy of
trp e ag i LoLday diopae ariaes,
the rmpoyr, eny oyes a il e 1eSpiesen-
tal: o oithe Goy ramea. s sugeaner and

se: v thiags, Loy we vay suctessful m
se 17 thoee thm 5, For vaampa, ja Lhe
d ;o Huda wy havesvoaad and the
wol 5 aie s ind aad are workiag
bu e dspust b omaocas whica are

com 13 uwdot v dovee cuatur ot e
Cue e Govelun L1, wie puaces  are
conraded by o duaie Gueerumeats.
Suita w the duch wornd o gt e Luace aed,
the po 18 thue  su e Haad wad o w
be e by tue Lol Gueaiameat.
I waud ske to kv w auta cav v aunis-
ter waca o ds o ¢ w0 tealayg, way
itsaocse thd? swwoiduag Wwyva it a
verimoil thig vt b Lo s oe sciaed wiian
abwmance {0 1w Latacd 1ol e
davs Lonoaly du o tot Geadal Guvia-
m ¢ duay bue oo da oL Gover-
moy' m o the Stae. Our s.a.e Munswer

15 not setiled and the strike 15 con

tinuing,
SHRI D. SANJIVAYYA: I quiie
apprvciate the work bemg done by the

Mudras Govt. having recourse (o tripar-
tte mectmg. Here the Wage Board risell
was o4 tripartile boedy and afier (e Wage
Board made 115 recommendation 3 tripar-
tite raceling at the aaticnal levej wag held
on gid Yebruary and decisions were taken
and abo iliuwshabious were giea m the
Repourt i witat muaner thesg decisions
showd be micrpreticd and apart aom that
Regioual Comnussiuuer, qur.,u,, wanted
o wietveae  and  saarted neg Arauong.
It wod have taken the  charac.er of a
wripartie boedy, Labour Muousay on the
oue Side, Managumeat on the oiher and
the Uiun Kep eseatatives Goveinmental
rep: estalative as Lue Labour Cona.usoner
woud guve beea e e, B0, 1L 15 not a3
througa they were roiuclant wo have Te-

Cuulsr O the triparuie budies,  We are
dolug our best.

SHRIN. G, GORAY: (Muiharashtra):
Sn, e Labour ( A

Manster way goud en-
ougl v led s Lude 1€ Gove.ament s
Wt 10 Sib with tue workers 4ad duascyuss
e wavle dopus. Agan aod adalit he
$aid wade tus coud o solved withm a
very savfy Lme prov.aded the workes with-
draw e sake, do, L wowd Lke to ask
WLCLLCT Luc ol W tlicgal, and wacther
nugUuialivas du 0. ke place w aie the
Sutabeoas ude Way suviud Wey uiwise on the
wutkes wuadraw.ay e sliike, und say
WRat W sy e aeguliations can take

Puact? Lucy waa wke prace eveu waen the
duliie 1d Lol

SHRI D. SANJIVAYYA: 'They can
take puace. Buc Lo so vecer if they t.;x?placc

W oa wadial atmospaeie, and waea there
L bealasthd, . .

SHRI BHUPESH GUPTA : QOn »

puti. of wider |

SHRL D. SANJIVAYYA: I do not
TG wll- e Ppuasininy of having discuss-
A Lved catnen, od  Lhouga. 1. would
Cres Loa Do, 4 coagunal aad 4 peaceful

w I AP 30 L. Lungs comd be se.tled
Sy,

SN, G, GORAY: You havesad
Uld. ds soud as tavy waadtaw e stirke,
@ oL LUT W Cl 01 ean AZuVEram. 1. will be
depaad. way du you aol depu.o aum now
aud e auaadiuas lake paa?

O T T oTCTo
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SHRI D. SANJIVAYYA: I have already
stated that Mr. Manoharan and Mr Iyengar are
meeting me today or tomorrow, and I am
prepared to discuss.

SHRI CHITTA BASU (West Bengal): May
I know from the hon'ble Min ster whether
there were tripartite d.scur.sions on the very
subject of the implementation, and particularly
in relation to the agreement between the dock
workers and the dock employers of Calcutta,
Bombay etc. to settle the questions which
mayarM out of the implementation of the
Wage Board? If so, why was there an
exception in the matter of Madras dock port?
Sir, it has been mentioned that no proper ds-
cussion was held with the representatives of
the dock workers of Madras even in the matter
of deliberations about the Wage Board. And
even after the final award of the Wage Board,
the question of implementation was also not
dtfeussed wrth the accredited representatives
of the Madras dock workers. Why was there
an exception in the case of different ports?

SHRI D. SANJIVAYYA: There was BO
discrimination.

SHRI CHITTA BASU : Was it not the
cause for distress?

SHRI D. SANJIVAYYA: There was ,0
discrimination. They called workers of every
port for discussing the implementation part of
it. In what manner we should accept the
recommendations, and in what manner they
should be interpreted-for that we invited the
National Federations. If Madras p°" ™ ™
representeds, /\was not  my mistake.

PAPER LAID ON THE TABLE

MINISTRY OP FoOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND CO-
OPERATION (DEPARTMENT OF FOOD)
NOTIFICATION

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI D ERING) : Sir, I beg to
lay on the Table, under sub-section (6) of
section 3 of the Essential Commodities Act,
1955, a copy of the Ministry of Food,
Agriculture, Community Development and
Co-operation  (Department  of  Food)
Notification G.S.
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R. No. 644/Ess. Com/Sugar, da'cd the 13th
April, 1970 (in English and Hindi). [Placed
in library. See No. LT-3426 /70].

MESSAGE FROM THE LOK SABHA

THE COMMISSIONS OF INQUIRY (AMEND-
MENT BILL, 1969)

SECRETARY: Sir, I have to report to the
House the following message received from
the Lok Sabha, signed by the Secretary of the
Lok Sabha:

"l am directed to inform Rajya Sabha
that Lok Sabhi, at its sitting held on tht 7th
May, 1970, has adopted the following
motion :

MOTION

"That this House do concur in the
recommendation of Rajya Sabha that the
Joint Committee of the Houses on the
Bill to amend the CommiFsionB of
Inquiry Act, 1952 be instructed to report
in the first week of the Monsoon
Session, 1970".

THE CONSTITUTION (AMENDMENT)
BILL, 1970
(to amend article 291)

SHRI BHUPESH GUPTA (West Bengal) :
Sir, I move for leave to introduce a Bill
further to amend the Constitution of India.

The question was put and the motion was
adopted.

SHRI BHUPESH GUPTA: Sir, 1
introduce the Bill.

THE CONSTITUTION
MENT)

(AMEND-
BILL, 1970 (Omission of Article
314)

SHRI BHUPESH GUPTA (West Bengal)
: Sir, I move for leave to introduce a Bill
further to amend the Constitution of India.

The question was put and the motion torn
adopted.



